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'™*  CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH

Original Application No0.48/2007
This the 21 day of January 2008

HON'BLE MR. M. KANTHAIAH, MEMBER JUDICIAL.

Ratnesh Khanna aged about 22 years S/O Sri Kishore Kumar
Khanna S.Pm. Janpat Chiktshalaya, Faizabad R/o Shanti Bihar
Colony Near I.C.I.C.I. Bank Niyania, Faizabad.

..Applicant.
By Advocate: None.

Versus..

\. | 1. Union of India through the Secretary Department of Post,
Dak Bhawan, New Delhi. “
2. Chief Postmaster General, U.P., Lucknow.

... Respondents.

By Advocate: Shri K.K. ShleIa for Dr. Neelam Shukla.

ORDER (Oral)

* BY HON'BLE MR. M. KANTHAIAH, MEMBER JUDICIAL.

e Heard Shri K.K. Shukla for Dr. Neelam Shukla, the learned

L
s

counsel for the respondehts.

2. The applicant has filed éhis . 0.A. quashing the impugned
| rejection order covered under (_Annexure-l)_‘ dated 25.04.2005 stéting_

the no reasons are assigned for rejection of his claim.

3. The respondents have filed their detailed Counter Affidavit

(el

applicant wit
applicant.

4.  Heard both'sides.
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5. The point for‘ conS|derat|on is whether the appllcant is entitled -

for the relief as prayed for.
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6. On perusal of the |mpugned reJectlon order Anhexure-1 dated

»' 25.04.2005, there are No reasons, under WhICh the appllcant was not

entitled for his cIa|m for compassmnate appomtment The competent
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purview of compassionate appomtment But none of the grounds

owning any property or receiving of termmal benefits and also other

properties etc. are assigned. Similarly, nci) details of responsibilities of

the deceased family have been mentianeid in the rejection order. The

~recital of Annexure-1 shows that, it is onIy a cyclostyle order, which is
tte

not justified for rejection of hqs claim for compassmnate appointment.

7. In view of the above circumstances and for a fair and just

disposal of the proceedings, OA is disposed of With a direction to the
respondent authorities to reconsider the claim of the applicant for
compassionate -appointment and pass a reasoned order as per rules

and regulations within a period of three months from the date of

receipt of the copy of this order. No costs.

- (M. KANTHAIAH)
- ' ~ MEMBER (J)
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